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facing difficulties in selling their stocks and
in arranging credit for import of goods
which are usually smuggled into India.lt
has also been reported that advance orders
placed for supply of such goods have been
cancelled.

NATIONALISATION OF COTTON TRADE

1260. SHRI DEORAO PATIL : Will
the Minster of COMMERCE be pleased
to state :

(a) whether Government have recently
taken a decision to protect the interest of
cotton growers by evolving rational and
remunerative price structure for cotton crop
and eliminate intermediaries;

(b) if so, the details of the steps taken or
proposed to be taken by Government in this
regard;

(c) whether Government are considering
nationaliation of cotton trade and textile
industry; and

(d) if so, details thereof *?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI V. P.
SINGH) : (a) & (b) : Government recognise
the need for a reasonable return to growers
and are examining the possibilities of
progressively enlarging the role of Public
sector agencies in the cotton market as a
measure  of  price-stabilisation  and
elimination of speculative activity.

(¢) No, Sir.

(d) Does not arise.

Ugasw 7 w9-w7 afuwrfi & ed
1261, At FOEW FATT WIYT
RO

(%) a7 giawiETa e fmras
W " UEAE W fEA-fra safemn
s FAt & 1l 97 ey oA "7
Fea% AT 8 R 2 AT e
() F0 T WM O OET w00
Faq1 A0 At AR fEm o
TEEH RO 4 A

(1) 7fz &, AAIAF AAA H ITHT
T A & AT QY AT &, A A
¥ T 4T, ¥ A A4 § FT FUE 7

[RAJYA SABHA]

to Questions 112

tfRAID BY INCOME-TAX AUTHORITIES IN
ROHTAK

1261. SHRI  JAGDISH PRASAD
MATHUR: Will the Minister of FINANCE
be pleased to state :

(a) the names of the persons or firms in
Rohtak whose premises were raided by the
income-tax authorities in September last and
the details of the materials seized in each
case;

(b) whether any money or jewellery which
were accounted for in the account books were
also seized; and

(c) if so, the value thereof in each case and
what were the reasons for seizing such money
and jewellery which were shown in the
account books ?
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{{THE MINISTER OF STATE IN THE
MINISTRY OF FRANCE (SHRI
PRANAB MUKHERIEE) : (a) The names of
perrons/firms in Rohtak whose premises were

searched under authorisations issued by the
Commissioner of Income Tax,
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